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Central Administrative Tribunal
Princioal Bench,Neu Delhi,

CCP-38 6/93 in
OA-2048/91

Neu Delhi this the 19th Day of Duly, 1994,

Hon'ble Mr. Dust ice S. K. Dhaon, Actinq Chairman
Hon'ble fir. 3.N. Dhoundiyal, riemb9r(A;

Shri Dhar am Sir ,
S/d Shri Sardar Singh,
R/o Vill.&P.C, Chandpur,
Delhi-BI.

(through Sh, P. 1,3, m.iu: •thy)

Petitioner

v/er su 3

1. Shri S, Copal,
Secretary to the Govt. of India,
ninistry of Labour,
Shram Shakti Bhauan,
Rafi IDarg,
Neu Delhi,

2, Shri C, K, Bhattacharya,
Director Ceneral/Dcint Secretary,
Directorate General Employment,
and Training, iDinistry of Labour,
3/10, Dam Nagar House Barracks,
Neu Delhi,

3. Shri D, y.L.N, Rao,
Director, Central Institute for Research
i Training in Employment Services,
Pusa, Neu Del hi-12,

4, Shri B, Baghuar,
Deput y Dir ector ,
Central Institute for
Research &. Training in Employment Service,
Pusa, Neu Delhi—12, Respondents

(through Sh, Dog Singh)

ORDER (OR AL )
delivered by Hon'ble Plr. Dustice 3, K, Dhaon, Acting Chair nan

The complaint in this application is that the

directions given by this Tribunal on 20.08. 92 have not

been complied uith.

The directions in substance uere that the res

pondents uere required to maintain a register containing

the names of such persons uho had uorkad in the office

as peons on ad hoc basis. Those borne on, such register



^ uere to be given a preferential treatment in th^-^.ter
of annointment if an/vacancy arose.

/

A counter-affii avi t has been filed on behalf of

the respondents. Therein the averments are these, xn

September k October, 1992 too regular appointees died rn

harness. Their dependents applied for being given appoint

ments on compassionate ground. Their applications cere

being processed. In the meanuhila, on 7.1r, the Ix .io i/

of Finance issued a circular to the effect that all the

departments uere to reduce their staf^" by IHJ^ and even a

suggestion uas made that some posts may be abolished. In

vieu of this circular and inspite of the.face, that

vacancies had occured, an appointment could not he offered

to the applicant. Finally on 12. 1 2. 1993 tuo posts cere

abol i shed,

'je see no reason to disbelieve the averments made

in the counter-affidavit. Therefore, there can be no

occasion for taking the view that the respondents have

uiilfully disobeyed the directions of this Tribunal.

3h. Jog Singh, on instructions from Sh. Oavid

dally. Additional Director of Emoloyment, states that

the department is prepared to offer a job of uaterman

to the applicant straight-uay. He, houever, points out

that the tenure of such appointment uill be o^ly upto

15.10.1994. He states that the resnondents are making

sincere efforts to accommodate the applicant on permanent

basis^if there is some vacancy someuherel se. Ua have no

doubt that the respondents shall make every effort to

accommodate the applicant on permanent basis.

In vieu of the above, there is no point in

proceeding further with the contempt proceedings. The
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applicativ-jn is 'dismissed.

The applicant may report for duty uithin 24

hour s.

Notices issued to the respondents are discharged.

There shall be no order as to costs.
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